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The short question involved is as to whether the
emergence of Zinc Dross and Ash during the process of
galvanisation of MS Steel Pipes and Tubes can be held to be
a manufactured product and consequently liable to duty of

excise.

2. We find that the issue stands covered in the same

assessee’s case reported Zenith Birla (India) Ltd. vide final



E/363/2011

order no. A/85066/2018 dated 09.01.2018 it stands held
that such products emerged during the galvanisation
process are not excisable. By following the same, we set
aside the impugned order and allow the appeal with

consequential relief, if any.

(Dictated in Court)

(Sanjiv Srivastava) (Archana Wadhwa)
Member (Technical) Member (Judicial)
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